ACT No. VIII or 1918.

[PasseD BY THE GOVERNOR (FENERAL OF INDIA w COUNCIL]

(Recewed the assent of the Governor General on the 27th
Marck,1913.)

An Act to further amend the Indian Penal Oode
and the Code of Criminal Procedure, 1898.

P"HEREAS it is expedient further to amend the
Indian Penal Code and the Code of Criminal XLV of1860.
Procedure, 1898; It is hereby enacted as follows :— v of 1898,

1. This Act may be called the Indian Criminal
Law Amendment Act, 1913.

menment 2. Tn section 40 of the Indian Penal Code after yryot 1860,
section 4, the word and figures “* Chapter IV, the word, ﬁgur

de. and letter  Chapter VA *’ shall be inserted.

setion of 3, After Chapter V of the said Code, the follow=
w Chapter ing Chapter shall be inserted, namely ==

in the Indian
« CHAPTER VA.

CRIMINAT, CONSPIRA(}Y

120A. 'When two or more persons agree to do,
" or cause to be done,—

(1) an illegal act, or

(2) an act which is not illegal by illegal means,
such an agreement is designated a criminal con-
spirac

Pr0v1ded that no agreement exeept an agree
ment to commit an offence shall amount to a crimi-
nal conspiracy unless some act besides the agreement
is done by one or more parties to such agreement n
pursuance thereof.

Ezplanation.—It is immaterial wnether the ille-
gal act is the ulfimate obgect of such agreement or
is merely incidental {0 that ov]eu '

ort title,

120B. (1)

[Price one anna and siz pies.)




V of 1898,

s

7 of 1895, Procedure, 1898, the following

Indian Penal Code and Code S
07’imi7ml "p7'008du7~g_

- 120B. (7) Whoever is a party to a criminal Pfulﬁ.sh{nel}t
conspiracy to commit an - offence punishable with conspiracy.
death, transportation or rigorous imprisonment for

aterm of two years or upwards, shall, where no ex-
bress provision is made in this Code for the punish-
~ment of such g conspiracy, be punished in the same
manner as if he had abetted such offence.

(®) Whoever is a party to a criminal con

nspiracy
other than ga criminal conspiracy to commit an of-

_fencq punishable as aforesaid shall be punished with
Imprisonment of either description for a term not
exceeding six months, or with fine or with both.”

4. In section 195, sub-section (3), of the Code Amendment
~of Criminal Procedure, 1898, before the words  the of section
abetment”, the words ¢ criminal conspiracies to com- g

Criminal
mit such offences and to " shall be inserted Procedure,

- 4808,
5. After seotion 196 of the Code of Criminal’®

Insertiqn of
section shall be in- new section

N [ Aot v,

196A in Code
serted, namely :— of Criminal
. : ' Procedure,
A : . 1898,
- “196A. No Court shall take ‘cognizance of the pooc. i
V0f1860. offence of criminal conspiracy punishable under sec- for certain
tion 120B-of the Tndian Pena] Code, classes o

criminal con-
(1) in a case where the object of the conspi- "piriey.

racy is to commit either an illegal act
other than an offence, or a legal act
by illegal means, or an offence to which
the provisions of section 196 apply,

- unless upon complaint made by order

- or under authority from the Governor -
General in Council, the T.ocal Govern-
ment or some officer empowered by

the Governor General in Council in
this behalf, or : ‘

(2) in a case where the object of the conspi-
racy is to commit any nom-cognizable
offence, or a cognizable offence not

* punishable with death, transportation

Or rigorous imprisonment for a term

: S ' . of two
s - , -




one to which the

Amendment
£ Schedule
T of the
ode of Cri--
inal Proce-
ure, 1898,

ter V, the entries

of two years or
cal Governmen
Magistrate or -
powered in this be
Government has, by or
consented to the initis,
ceedings :

Provided thag where the cr

tion 195 apply no such consent s

6. In Schedule IT of th
Procedure, 1898, after the ent

annexed shall be i

* Indian Penal Code ang
Uf*immal_ Procedure.

upwards unless
t, or a Chief Presidency
District Magistrate em-
half by the T.ocal
der in “writing,
tion of the pro-

-Code of

the T.o-

iminal conspiracy is

provisions of sub-section.- (3) of sec-

contained in the Schedule
nserted. : _

. SCHEDU

hall be necessary.

e Code of Criminal
ries relating to Chap- V of 1898,

hereto

LE
3 .




Code and the Code " [Aor vim, 1918

of Crim

" Indian Penal

inal Procedure:
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